
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

Dated:  

It is hereby notified that vide High Court Order Dated 10.08.2021 

Mr. Asif Mustafa 
S/O GhuLam Mustafa 
RIO Chanthan Gulabpora, Tehsil Lar, District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-412/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh 
Registrar (Adm.) 

No:  6So7— (o/c/2/Lf2  Dated: (O '  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Asif Mustafa, Advocate 

for information and necessary action. 

Registrar (Adm.) f - 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT 
SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

It is hereby notified that vide High Court Order Dated 10.08.2021 

Mr. Amit Charak 
S/O Kuldeep Singh 
R/O Opposite Lane No-54 Greater Kailash, Kaluchak, Tehsil Bahu, 
District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-413/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before. 

(Mohammad Yasin Beigh) P 
Registrar (Adm.) 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Amit Charak, Advocate 

..for information and necessary action. 

Dated: I )- - t '.- 5 )-j No:'J 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No ii 2o2f 
ated:  

It is hereby notified that vide High Court Order Dated 10.08.2021 

Mr. Ajaypal Singh 
S/O Bhagat Singh 
RIO 85/i Ajit Nagar, Gadigarh Upper, Tehsil South Jammu, District 
Jam mu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-414/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: /ated: !  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jam mu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ajaypal Singh, Advocate 

for information and necessary action. 

Regis\trar(Adm.) ) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NaOTI F ICATION  

'4  

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. Arjuman Fayaz 
D/O Fayaz Ahmad Mir 
RIO Nowpora, Khanyar, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-415/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

1') 
(Mohammad Yasin Beig 

,
egistrar (Adm.) 

No:
/ 

/ bed:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Arjuman Fayaz, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

9?l CjLd:  /2° ccL( 

It is hereby notified that vide High Court Order Dated .08.2021 

Mr. Abhishek Dubey 
S/O Kuldeep Kumar Dubey 
RIO H.No-48, Ward No-I, Main Bazar Katra, District Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-416/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: 3 53I( if  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Abhishek Dubey, Advocate 

..for information and necessary action. 

N 

(Mohammad Yasin Beigh) 
, Registrar (Adm.) 

I, 

o9.i1  

ReistrarI 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:37)l /ed:  P 0  

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. Bhumika Khullar 
D/O Ram Singh 
RIO H.No 681, Lane No.5 Bhawani Nagar, Talab Tub, Tehsil & District 
Jam mu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-417/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  
S 

No:9(f—$7/ c(  L Dated: 

 

l

. 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

•  

  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Bhumika Khullar, Advocate 

for information and necessary action. 

Registra,r (Adm.)y 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No 0±/ 1)ated:  1 .oOo- 

It is hereby notified that vide High Court Order Dated 10.08.2021 

Mr. Faisal Muzammiel 
S/O Fayaz Ahmed Bhat 
RIO Karfali Mohalla Srinagar, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-418/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: )/ated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CRC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Faisal Muzammici, Advocate 

for information and necessary action. 

Registrar (Adm.) )/ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIF ICATION  

No:/) /9/4/eed:  /o  

It is hereby notified that vide High Court Order Dated 10.08.2021 

Mr. Faheem Rasheed Shah 
S/O Abdul Rasheed Shah 
RIO Rayakpora, Shangus, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-419/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

1 Registrar (Adm.) 

No: 3bO (/(8ated: / U) . P'1 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Faheem Rasheed Shah, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Councii under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No //ld:  )ck) .O 2i'f 

It is hereby notified that vide High Court Order Dated 10.08.2021 

Mr. Haroon Rashid Qureshi 
SIO Mohd Rashid Qureshi 
RIO Village Ghani, Tehsil Mankote, District Poonch 
A/P 185-A Janipur Colony, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-421/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
t Registrar (Adm.) 

No: 6 $/( ated: !oQ  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Haroon Rashid Qureshi, Advocate 

for information and necessary action. 

Regis 



A 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT S1UNAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTI F ICATION 

No :9i) /t/&i(  ted:  / .ôi 

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. Hamza Ashraf 
D/O Mohd Ashraf Wani 
RIO Panzgam Herpora, Tehsil Awantipora, District Puiwama 
A/P Pehroo, Iqba1 Abad, Tehsil & District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-422/2021  in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licencelenrollment must be 

sought before the date of expiry unless the absolutelfinal enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
, Registrar (Adm.) 

No: ) O3/JLated:  J)  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Hamza Ashraf, Advocate 

for information and necessary action. 

Regi trar1Mm.)f)i-(J 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No ((f ted: /c5.22-( 

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. Haadee Amin 
D/O Mohammad Amin Bhat 
RIO Govt. Housing Colony Ompora, Tehsil & District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-423/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Moiam mad Yasin Bei • h) 
Registrar (Adm.) 

No: 3(7i-'1! //Uated: f  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Haadee Amin, Advocate 

for information and necessary action. 

tr 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No.P29//Ld:  f O@ 22( 

It is hereby notified that vide High Court Order Dated 10.08.2021 

Mr. Hilal Ahmad Khan 
S/O Gh. Mohi tJd Din Khan 
RIO Turk Bat Pora, Tangmarg, Tehsil Kunier, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from ClD. His/her name has been entered under 

serial No.JA-424/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
\\ Registrar  (Adm.) 

No: 3'5'7 —9' /ç1t%ated:  ( .b . 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Hilal Ahmad Kha,i, Advocate 

for information and necessary action. 

: 

Registrar Adm ) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No 9(f //4)iated:  P ° 

It is hereby notified that vide High Court Order Dated 10.08.2021 

Mr. Hilal Ahmad Lone 
S/O Gh Ahmad Lone 
RIO Khrew, Lone Mohalla Khrew, Tehsil Pampore, District Puiwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-425/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

. \• , o  
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: /(/Dated: •  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Puiwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing JammufSrinagar for 

information and also keeping record of the same. 
7. Mr. Hilal Ahmad Lone, Advocate 

for information and necessary action. 

Regitrar (Adm.) 



Registrar (Ad 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTI F ICATION 

No1 ')/ted: /oO . 

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. Insha Rashid 
D/O Ab Rashid Ganie 
RIO Hyderpora, Chanapora, Near Jamkesh Vechiles Greenpark Lane 1 
Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-426/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry  unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: 
?) 

Copy forwarded o the: - 

,—, \.—' 
ohammad Yasin Beih) 

Registrar (Adm.) 

l . .
\\\\ 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. 1iiihajishid, Advocate 

..forinformation and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No:q J/)i&ed:  (. o9  

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. tqra Rasool 
DIO Gh. Rasool Baba 
RIO Devi Angan, Hawal, Tehsil Khanyar, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-427/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souciht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

c''' 

(Mohammad Yasin Beigh) 
t, Registrar (Adm.) 

No: 3 /Q!PDated: ic &—i 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Iqra Rasool, Advocate 

for information and necessary action. 

Registrar (Ad 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: /RW 

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. Inavat 
D/O Ab Rashid Shala 
RIO Cheek-I- Mehtan, Baghi-Mehtab, I)istrict Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial iVo.JK-428/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(MohammadYasin Beigh) 
gistrar (Adm.) 

No: 3///ed:  /'  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

web site. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Inayat, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: J/ed:  /oO6 &( 

It is hereby notified that vide High Court Order Dated 10.08.2021 

Mr. Mir Tashveeq Gowhar 
SIO Gowhar Hussain Mir 
RIO Sallar Anantnag, Banpora District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-429/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

ohammad Yasin Beigh) 
Registrar (Adm.) 

No: 2//Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mir Tashvecq Gowhar, Advocate 

for information and necessary action. 

Registrar(Adm.), 



Mohammad'fasin Beig 
egistrar (Adm.) 

HiGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:i 

 

  

It is hereby notified that vide High Court Order Dated 10.08.2021 

Mr. Mohd Kaffait 
SIO Walait Hussain 
R/O Dara Dullian, Mohalla Qazian, Tehsif Haveli, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-430/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

1?kP No: /Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohd Kaffait, Advocate 

..for information and necessary action. 



Regitrar (Adm. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

'•\ A- 

No:1 

NOTIFICATION  

cteci:  P'oi'  2 J 21  

It is hereby notified that vide High Court Order Dated 10.082021 

Mr. Mohd Umar Bhat 
S/O Mohd Shall Bhat 
RIO Katrasoo, Bonapora, Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from ClD. His/her name has been entered under 

serial No.JK-431/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

ç)4 
- 

tMohammad Yasin Beigh) 
Registrar (Adm.) 

No: 35 7/LPDated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohd Umar Bhat, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTI F ICATION 

No:  5?°1/4!ated:  / Q  

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. Marufa Jareerah 
DIO Sofi Guilam Mohmmad 
RIO Mughal Masjid, Hawal, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-432/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licencelenrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(l1ohammàd-Yãsin Beigh) Y)-' 
Re istrar(Adm.) 

No: /RQ/(Led: / o  
Copy forwarded o the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Marufa Jareerah, Advocate 

..for information and necessary action. 

RisraAd 



. 

ohammad Yasin Beigh) 
Registrar (Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTI F ICATION  

O. 1?eed: /?doi1 

It is hereby notified that vide High Court Order Dated 10.08.2021 

Mr. Mudasir Ahmad Bhat 
S/O Gutam Mohi Ud Din Bhat 
RIO Monglara, Ahangher Mohalla, Tebsil Kunzer, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-433/2021  in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:' 

No: //C/ ted:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bara mulla. 
2. Secretary, Bar Council of India, New Delhi, 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramul Ia. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mudasir Ahmad Bhat, Advocate 

for information and necessary action. 

RegisIçar (Adm.) 



Registrar (Adm. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No / )/ ed:  f 
. 

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. Malik Iftisam Akbar 
DIO Mohmmad Akbar Malik 
RIO Ogmuna, Ratherpora, Kunzer, Tehsil Kawarhama, District 
Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-434/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

ohammad Yasin Beigh) 
Registrar (Adm.) 

No: jited:  k  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Malik Iftisam Akbar, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:! Li..1 Dated: 

 

   

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. Nighat Rashid 
D/O Ab. Rashid Shah 
R/O Pandach, Peer Mohalla, Tehsil & District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-435/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(1ohammad Yasin Beiçjh) 
Registrar (Adm.) 

No: Qô—Q ((gated:  

Copy forwarded t. the: - 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Nighat Rashid, Advocate 

..for information and necessary action. 

' 

Rerar (Adm.) 'Ok 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTIFLCATION  

NoR i//ed:  ) /  

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. Nusrat Maqbool 
DIO Mohammad Maqbool Dar 
RIO Umer Colony A Ladoora Rafiabad, Tehsil Watergam, District 
Baramulla, 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-436/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: 3 LLO f?(JLI' 
(L Dated: 

(Mohammad Yasin Be gh) 

\
Registrar (Adm.) 

     

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Nusrat Maqbool, Advocate 

for information and necessary action. 

Reglst(ar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

//ed: 

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. Nusrat Mehraj 
D/O Mehraj U Din Bhat 
RIO Sopore, Badshah Masjid, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-437/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

( "ohammad Yasin Beigh) 
egistrar (Adm.) 

No: 3 fLtd / ' V  

Copy forwarded t. the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Nusrat Mehraj, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTIF ICATION  

No:1 ( /ted: /ø / 

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. Nusrat Jahangir Lone 
D/O Jahangir Ahmad Lone 
RIO Awgam Kulgam, A/P Wanabal S.K Bagh, Srinagar, Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-438/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasun Beugh) 
Regitrar (Adm.) 

No:31—!( /&f / tP  Dated: /'. O& .  .lolf  '\i 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Nusrat Jahangir Lone, Advocate 

..for information and necessary action. 

Regis 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRLNAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTI F ICATION  

No Li)QUYed: /O6 2ô( 

It is hereby notified that vide High Court Order Dated 10.08.2021 

Mr. Navjot Sharma 
S/O Naresh Kumar 
RIO Ward No-17, H.No-23, Purani Haveli, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-439/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
?Registrar (Adm.) 

No:3 1 / ated:  f .OQ  

Copy forwarded 'to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Navjot Sharma, Advocate 

..for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: t Qf c ! / ted:  1  

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. Pakeeza Maqbool 
D/O Mohammad Maqbool Mir 
RIO Yadipora Rafiabad, Mir Mohalla, Sopore Tehsil Watergam, District 
Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-440/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Retrar (Adm.) 

No: )/ (ted:  1  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Pakeeza Maqbool, Advocate 

.for information and necessary action. 

Regi trar(Adm.)()- 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:LOo2I/l2 /1PDated:   /c?-& &O)(.  

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. Razya Ramzan 
DIO Mohd Ramzan Gojree 
RIO Bohipora Near Degree College, Tehsil & District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-441/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

. \\_ 
(Mciammad Yasin Beigh) 

L,
eistrar (Adm.) 

No: /'2 /1c'Dated:  /- 0  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Razya Ramzan, Advocate 

for information and necessary action. 

Registrar (Ad 

L 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:?fO 1/1 /(PDated:  i2-o @->t>1  

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. Romi Soni 
D/O Umesh Kumar 
RIO H.No.132, 2A Extn, Trikuta Nagar, Jammu, Tehsil Bahu, District 
Jam mu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-442/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Moiammad Yasin Beigh 
Registrar (Adm.) 

No: //LPDated:  /&  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Romi Soni, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:'f />Yfr7e/)lI?Jated:  /ô&-)- 

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. Sehreen Mushtaq 
DIO Mushtaq Ahmad Bhat 
RIO Seelo Sopore, Bhat Mohalla, Tehsil Bomai, District Baramulla 
A/P Singpura Pattan, Kani Sot Colony, Singpura Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-443/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

,—,. 

(Moiammad Yasin Beigh) 
Registrar (Adm.) 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sehreen Mushtaq, Advocate 

..for information and necessary action. 

Regtrar(Adm.) / 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: W$L ))-I/I2/fUated:  )c9t 8  

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. Sheeba Rafiq Wani 
DIO Mohd Rafiq Wani 
RIO Qamarabad, Qamarwari, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-444/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  
S 

' 

(Mo1 iammad Yasin Beigh 
Registrar (Adm.) 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sheeba Rafiq Wani, Advocate 

..for information and necessary action. 

. 

Reirar (Adm.) 
1 

(fl.  



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 1t 7°71/ IJated: &>  

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. Shilpa Sharma 
D/O Raj Kumar 
RIO Village Bal Shama, Tehsil Sunder Bani, District Rajouri 
A/P VPO Mishri Wala, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-445/2021  in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mphammad Yasin Beigh) 
gistrar (Adm.) 

No: 0 9//LPDated:  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shilpa Sharma, Advocate 

for information and necessary action. 

n .  

Registrar dm.) 'j )....-' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: 1)c/ed:  / o  

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. Sakina Yousuf Wani 
D/O Mohd YousufWani 
RIO Sekidafar, Safakadal, Tehsil Eidgah, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-446/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

,-1.  
(Moammad Yasin Beig 

Registrar (Adm.) 

No:Q/i/11Dated: (u! \ 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sakina Yousuf Wani, Advocate 

for information and necessary action. 

Reistçrdm.), >-1 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PRO VI SIO NAL 
ENROLLMENT 

NOTIFICATION  

No: 2 ]/A/ed:  /'  

It is hereby notified that vide High Court Order Dated 10.08.2021 

Mr. Suhail Farooq 
S/O Farooq Ahmad Dar 
RIO Agrikalan, Magam, Tehsil Pattan, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-447/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

. 

(Moiammad Yasin Beih) 
LRe istrar (Adm.) 

No:')) f?c1 (PDated: ! 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Suhail Farooq, Advocate 

for information and necessary action. 

Rerar dm.)f 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:R' ' ed:  /o-'f 

It is hereby notified that vide High Court Order Dated 10.08.2021 

Mr. Sadahat All Khan 
SIO Sadarit Au Khan 
RIO Kalaban, Tehsil Mendhar, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-448/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Moiammád Yasin Beigh) 
egistrar (Adm.) 

No: -/ /ated: h  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sadahat All Khan, Advocate 

for information and necessary action. 

RegistrWdm.1ç-)f 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

[' O  

It is hereby notified that vide High Court Order Dated 10.08.2021 

Mr. Sameer Hussain Nadaf 
S/O Gh Hassan Nadaf 
RIO Zirpara, Bijbehara, House No.3245, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-450/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mqammad Yasin Beigh 

No:%C)))/ !L

Registrar (Adm.) 

ated: ) O  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 

7. Mr. Sameer Hussain Nadaf, Advocate 
for information and necessary action. 

\______-.___'____ 
•r - Registrar (Adm.) 

J y-O 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

Ld:  (O - 4  

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. Saltanat Goni 
DIO Mohmad Aslam Goni 
RIO Saltanat House, Near Mecca Hills, Bathindi, District Jam mu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-449/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

r1 
(Mohammad Yasin Beigh) 

Registrr (Adm.) 

No:3-l//ted:  (,  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Saltanat Goni, Advocate 

.for information and necessary action. 

Reistrar (Adm.) 

N 



Regr (Ad m. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No+( /1ted:  

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. Safoora Rashid 
D/O Ab Rashid Baba Khateeb 
RIO Alamdar Colony Charar-1-Sharief, Phase 1ST  Alamdar Colony, 
District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-451/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

1 
(Mqhammad Yasin Beigh) 

Registrar (Adm.) 

No:3OQJS/k°7)ated:  J(i4  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Safoora Rashid, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

NoR ed: 

It is hereby notified that vide High Court Order Dated 10.08.2021 

Mr. Shafayat Chowdhary 
Sf0 Mohd Azam 
RIO Plangarh, Tehsil Thanamandi, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-452/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: /) 1/ted: /u  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Shafayat Chowdhary, Advocate 

for information and necessary action. 

ohamrn e 
gistrar (Adm.) 

I IiA 

1s 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No7 !t202) //ed:  ) O  

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. Shaista Zahoor Qurashi 
D/O Zahoor Ahmad Qurashi 
RIO Zawoora Baderhama Tehsil & District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-453/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

. \__ 
(Moammad Yasin Beigh) 

Registrar (Adm.) 

No: 3 J//ated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shaista Zahoor Qurashi, Advocate 

for information and necessary action. 

Regar (Adm.) ;-c1 :v1 



ated: /  No:2 

(Moiammad Yasin Beigh) 
Registrar (Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:7 f/: /  

It is hereby notified that vide High Court Order Dated 10.08.2021 

Ms. Zeenat Yasir 
D/O Yasir Meh mood Parrey 
RIO Patushay Bandipora, Parrey Mohalla, Tehsil & District Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-454/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Band ipora. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Zeenat Yasir, Advocate 

for information and necessary action. 

- 
Registrar (Adm.) O b 
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